BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 23 OF 2021

DISTRICT : LATUR
Vishwanath S/o Shantiappa Khekade
and another

APPLICANTS
VERSUS
—————
;75\\\ “antr i -
A R y AN Central Pollution Control Board
}3{/ N ) and others RESPONDENT
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l, "i / 2 Ak ) <t AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT
NP N7~ NS & and 9,
\}d gvéé [, Sunil Jayawantrao Deshpande Age : <L
N -Sunil Jayawantrao Deshpande, - Age : 4.
Years, Occu. @ Service, as Town Planning Officer, Latur City

Assistant Director Of Town Planni..,
Latur City Municipal Corporation, Latur
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Municipal Corporation, Latur, the respondent No.9, do hereby

state on solemn affirmation and gy}, for myself and Respondent

No.8 that, I have gone through e contents of this original

application and documents anexed thereto  and being

understood the same, I am filing th;s short affidayit in reply with

reserving my right to file detaileq 'eply as and whep required. |
am filing this affidavit in reply on the basis of documents

available with the office.

At the outset I say and Submits that, unless and until
specifically admitted, the contents of thjs original application

may presume to be denied by the answering respondent. | am

filing this affidavit in reply for opposing admission and/or grant

of any interim relief in favour of the applicant.

01. [ say and submits that, the present original No.
2372021 (WZ) is filed by the applicants for closure illegal brick
) ?/"‘“\‘\\
\ A N\
kilns allegedly operating in Sy.No. 86 and 89 of the Maharana /&L{?}’ \

Pratap Nagar Tq.& Dist.Latur within limits of Latur City:‘(
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Municipal  Corporation. In Original - Application false and "
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incorrect statement are made against the Corporation and thos

are specifically denied by the answering respondents.

ot J”JN J — Assistant Director Of Town Planning
8 Latur City Municipal Corporation, Latur J



(2 o . . .
). | say and submits that, it 15 most important to note

that all the brick kilns which are referred in Fxhibit B are

sttuated in Gram Panchayat of Maharana Pratap Nagar, Latur

which 1s adjacent to Latur City Municipal Corporation however

notwithin the area of Municipal Corporation.

G35 L osay and submits that, after filing of this original
application, this Hon'ble Tribunal by 1ts order dated 02.07.2021
appomted a Jomt Commiee consisting  three - members  to
ascertain the status of compliance of environmental norms and
SIe VIsIt o ascertain the reality. This Ton'ble ‘Tribunal also
directed the Committee 10 submit its report to this Hon'ble
Fribunal. In- pursuance to the said direction, the committee of
three members namely Prithviraj BP. the Id. District

Magistrate, Pratk Bharne, the member of Central Pollution

Board and RUPatil. the member from State Pollution Board

1’*
i have personally visited the brick Kilns sites on 27.09.2021. In
\.’ .
1 ©the samdosite wisit it s found that all nine brick kilne
AN mutacturing units were not found e operation and those were

nenthy closed Notonly this but the owners/ manutacturing

Bock ddns manutacturing units have given atfidav s on
o bl W P
—

Asnistant Divector OF Town Planning

atur C ity Murcips! Corpocatios Mtis
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79.09.2021 in the nature of undertaking that their units are
permanently closed and they will not carry brick manufacturing
activity in future. Thus the report submitted by Joint Committee
depicts that the alleged brick manufacturing units are already
closed and therefore there is no question of either pollution or

violation of environmental norms.

ol ®. I say and submits that, thus it can be safely
gathered that there is no substance in the allegations and
contentions raised by the applicants in original application.
Moreover those brick manufacturing units are already closed and
nothing survives in the application and therefore application
deserves to be dismissed/ disposed of.

Hence this affidavit in reply.

Date :- 49/03/2022 -
Place : Aurangabad. Tz

(HANMANT V PATIL )
Advocate for the Respondents

'* Pl gee IL"M’
A

Assistant Director Of Town Plann: .
Latur City Municipal Corporation. Latur
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VERIFICATION

I, Sunil Jayawantrao Deshpande, Age @ SY

Years, Occu. : Service, as Town Planning Officer, Latur City
Municipal Corporation, Latur do hereby state on solemn
affirmation and oath for myself and Respondent No.8, the
contents of this affidavit in reply from para No. 01 to o4

are read over to me into Marathi and those are true and correct to

the best of my knowledge and belief.

Hence verified at Latur on this "t dayof

March, 2022.

Identified and

Explained by DEPONENT
Suni awantrao Deshpande

Advocate. Director Of Town Planr::

9 R Assistal
Ll | MAR ZUZ/ Latur City Municipal Corporation, !..
AFFIDAVIT
Solmenly affirmed beforc me by
Sww\\ A AqyWaniT. @eg\,\‘uw\L
L‘t ......... Yrs. Occ. Sropyee
Rio . Lok .. Tq Lodur
Who is ldwed before me by
Shri. F .
hwhomIKnowpcr onally

waqz_/g’/j

ADV.SV.Gojamgunde
NOTARY, GOVT OF INDIA

Reg, o4 be ww;‘\“%;

Assistant ctor Of Town Plannirn
Latur City Municipal Corporation !



